Yo, Srm’f (P e, 200/ WI/MSITAL L I continuation of this
Cffien Mobifiostion Ko, 2428 {F.lo, D3/100/83-1T2,12] delud 17-)0-83,
{t 19 hezoby notified for guneszal informglion that the institulion
mantioned Below has deon ssoroved by Degartuont of Sclance &

Tushowol ! Kew OelM, the gmmw authority for Lhe pursoses of
classe { fo! wibssection (1) of section 3% of Ethe Indimest ax Act,
594.1 read with Aule 6 of Lhe Inconmestax Rsles, 1962 undar the cstepry
Asdo clation® wubject to the following apditiens:.

1}  Thet the All Indis Hesrt Foundation,|New Ualid will saint sin
. nwmriw sgttovnh of the sume reced irad by it for scientific
SESeTCh,

14) That the sald founcatfen sdll fuxnish snrwal retums of 4ts
scienti fic resegrch activities to th Prescridbed Authexity
for every finaneial yeoar in such fexis as mey e laid down
and intimated So them for Shis pumpoie by 30th sl cach year.

141) That Lhe safd foyndption will submit [So the Preecxibed suthority
by 32th June each year ¢ copy of thelr wdlbed mnusl sscoumts -

shawing their tolal income me sxpenditure and balace sheet
stowing 48s gsoebs iighilitios vilh § owpy of oach of these
documents ts the tnserned Cenalssiodars of Inemo«tax,

Losiisutien

| 'mitlah Dyve)
Under Secrebaxy to he Covernument of Indi,

Mallk/



